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Provided that a person accused of any such offence. 
 hall not be released on bail unless on the order of ;a 
Magistrate d the fir~t clags. 

(2) Every other offence against this Aot shall be 
non-oognizable. 

charge of the fortress, arsenal, factory, dockyard, camp 
or ship, or of the nearest military station, Qr before a 
Magistrate of the first class. 

(2) Whese any person has been tattaken or sent 
before the oornma~ding or other o@cer is accordance 
with sub-section ( I ) ,  4 ~ 9 h  officer may, if be think fit, 
disoharge suoh person, but, if he d.oes not discha~ge 
him, shall, without unnecesgary delay, take or send 
him to the nearest police~otation, 95: to any Magistrate 
of the first class. 

(3) Where any person has been taken or sent to a 
police-station or to a Magistrate under sub-section (2),  
the provision8 of the Code of Uriminql Prscedure, 1898, Y of 1898, 
shall, save as otherwise provided by section 7, apply to 
him as tllough he had been taken to such police-sta- 
tion or Nagistrate without being taken or sent before 
the commanding or other officer. 

7. (I) No Nagistsnte of the second class ehall 
have 
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